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In the National Company Law Appellate Tribunal, Pricipal Bench, New
Delhi

Case No : (IB)-997(Nd)2019, Interlocutory Appeal (IB) No. 2548, 3136, 3204,
2930 And 2932 Of 2020
Pradyuman Kumar Aggarwal And Ors. APPELLANT
Vs
Orchild Salon On Services Pvt. Ltd. RESPONDENT

Date of Decision : 21-08-2020

Acts Referred:

Citation : (2020) 08 NCLT CK 0014

Hon'ble Judges : Ch. Mohd. Sharief Tariq, J;L.N. Gupta, Member (Technical)
Bench : Division Bench

Advocate : Gautam Singh, Vivek Sen Gupta, Manoj Kr. Garg, Gurmeet Bindra,
Rajiv Virmani, Tarun Biswas, Sristhi Aggarwal, Sunit Sharma, Videsh Vaish,
Sharique Hussain

Judgement

IA 3204/2020 : The Counsel for the Applicant is present. The Liquidator along
with his Counsel is also present.

The Liquidator is directed to file reply within a week with an advance copy to the
Applicant. Thereafter, the Applicant may file rejoinder, if any. The matter is
posted for making final submissions on the 2nd September 2020.

IA 2930/2020; The Counsels for the Liquidator and the HDFC Bank are present.
The Counsel for the HDFC Bank is directed to file reply within 7 days. Thereafter,
the Liquidator may file rejoinder, if any. List the matter on the 2nd September
2020.

IA 2932/2020 : The Liquidator along with counsel are present. The Counsel for
the Respondents is also present. The Counsel for the Liquidator seeks time to file
rejoinder. The same is allowed. List the matter on the 2nd September 2020.

IA 2548/2020 : Counsels for the Applicant and Liquidator are present. The
Liquidator is directed to file the reply within a week with an advance copy to the
Applicant. Thereafter, the Applicant may file rejoinder, if any. List the matter on
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the 2nd September 2020.

IA 3136/2020 : The Liquidator and Counsel for the Respondent are present. The
Counsel for the Respondent is directed to file a short reply. The matter is posted
for making final submissions. List the matter on the 2nd September 2020.
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